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VO~, XXI] THURSDAY, OCTOBER 16, 1980/ASVINA 2.1, 1902 - 
Separate paging is given to this Part in order that it mag be filed olls a 

separate Compilation. 

PART IV 
Acts of the Gajarat Legislature and Ordinances promulgated and 

Regulations made by the i;ovemor. 

, The following -Act of the Gujarat Legislature having been assented to by the - 
Governor on the 13th October. 1980 is hereby published for general information. 

J. P. VASAVADA, 
~ o i n t  Secretary io the Governn~ent of Gujarat, 

L q a f  Department. , 

-GUJARAT AIST NO. 19 OF 1980. 

-- First published after having received- the assent of theA Governor in the 
"Gujnral Government Gazef le" on the f 6th October, 1980 ). 

An kct to provide for amendment of certain provisions of Acts reladni to 
certain Universities in' the State. 

It is hereby en~oted in the Thirty-ht Year of the Republio of India 
aa follows :- 

I. ~ h i s  Aot may be called the Gujarat University L a w ~  (Amendment) short tIfIe 
A&, 1980. 

2. Each of the Aots apeoifid in the eemnd column of the Schedule Am~drnenk 4 '  , 
appended to this Aot shall be amended in the manner and b the e h n t  ~ ~ 0 ~ : ~ ~ ~  

spoui6e.d againat it in the third column thereof. reIating t o  

37-1 
mthb Unb 

IV-Extra-37 
vedl lel  in 
the BLob, 



Serial Short title Extent of amendment 
No. 

\,I, The mara ja  Sayajirao After section, 64A, the following uew 
Wnivorsity of Bnrods Act, 1949 section B ~ R U  bo inserted, namo1y:- 
-(Baroda Aot I7 of 1949). 

% Offimra and employees to "64ilA. Every officer and employoo oi 
'be publio servants. tho University shall bo deemed to bo a 

public servau t within the meaning of 
section 21 of the Indian Penal Code. 

Explanation.-For tho purposes of thia 
aeotion any porson who is appointed by the 
University for a specified period or for a 
epeoified work of tho University, or who 
rclceives my remuneration-by may of cornpen- 
=tory allowance or fee for any work done 
from. the Universjty Fund shall be deemed 
'tdbe an ~fficer-or~ern~loyeo of the Univorsitg 
while he ia parforming, and in relation to  
all W t ~ y  rqlatab1e to the p e r f o m c e  
of, .the duties and functions conneoted with 
~ u o h  appointment or work,". . . 

'2. ' The Gujrrrat Univqqi,ty Act, Aftor section 61A, the following new section 
,1949 (Born. 60 of 1949Z sbaU . .  be . inserted, namolyt  

O5wm and omploy?.y to "514 .  ETO~J! o$cer q d  op~1ployy'of t$? 
be- publio so~+&ts. U 'verait'y sbd:"be ' @0rit$d % be 4 

pu t lio &vant within the 'meaning of se&ion 
21 qf.tg? WJ~P p%al %d?* 
Exfi&bn.--For tho purposes of Ghia 
wtion any pereon who is appointed by the 
University for s  pacified period, or Gor a 
specified work of the University or who 
rewives any remuneration by way of corn- 
peflgatory allowance or fee for any work 
done from the University Fund ehall be 
d ~ m d  to b an o&r or eplgloyee 
of the University while he k perforwing, 
and. in relation to all mattera rehtable 
to the performancen of, the duties and funu- 
tione eonn&ed with ~uoh a,jpoht~pmt 
QI ~ ~ t k . " r  
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3. The Sardar Patel University Mter section 56, the following new 
A&, 1955 (Born. 40 of 1965), sectiou shall be inserted, namely:- 

Officers and employees to "56-A, Every o5cer and employee of the 
be public servants. University shall be decmed t o  be a public 

servant within the meaning of section 21 
of the Indian Penal Code. 
Eq1anntion.-Tor tho purposes of this 
section any pcrson who is appointed by 
the University for a specified period or 
for a specified work of tho Univcrsity or 
who receives ally remunoration by may 
of compensatory allowance or fee for any 
work done froin the University Fund 
shall be deemed to be an officer or 
employco of the University while he is 
performing, and in  elation to all matters 
relatable to the performanceof, the duties 
and functions connected with such 
appointrucnt or work.". 

4, The South Gljnrat Uuivcr- After section 52, tho following new 
sitp Act, 1965 (Gaj. 3% of sectiorl s h n l ~  be inserted, namely:- 
1965). 

Officers and employees to "52A. Every officer and employee of the 
be public servants. University shall be deemed to be a public 

servant within the meaning of section 21 . 
of the Indian Penal Code. 

BxpWion.-For the purposes of this sec- 
tion any person who is appointed by tho 
Univcrsity for a specified period or for a 
specified mork nf the University, or who 
receives any roml~nerntion by may of 
compensatory allowance or fee for any 
work done from the University Fund 
shall be deemed to be an officer or emplo- 
yee of the Uhivcrsity while he is perfor- 
ming, and in relatioil to all matters rela- 
table t o  the performance of, the dutiea 
and functions connected with suoh 
appointment or work.". 

.5. The Saurashtra University After section 62, the following new 
- Aot, 1965. (Guj. 39 of section &all be inserted, namely:- 

I 1966). 

i Officers and employees t o  be "62A. Every officer and employee of 
publ~c servants. the University shall be deemed t o  be s 

publio servant within the meaning of * 

aection 21 of the Indian Penal Code. 
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j!hphlaaIh.--For the purposes of this motion 
auy person who is appointad by the Uni- 
vereiby for s apeaified period, or for a spe- 
oified work of the Univeraity, or who re- 
oeivea any remuneration by way of oom- 
porntory allowance or fee for any work 
dono from tho University Fund ahall be 
doemed to be an officer or employeo of the 
University while he ia performing, and 
in relation to all matters .relatable to the 
performance of, the duties and funotians 
aonneoted with suoh appointmoat or worka". 

6. The Gujarrtt Ayurvcd After section 45, the following nelv section 
University Act, 1966 shall be inserted, namely:- 

(Guj. 40 of 1966). 

Officers and employees t o  "4Sd Every officer and employee of the Uni- 
be public servants. versity shall bc deemed to be a public acrvant 

within tho meaning of section 21 of the 
Indian Penal %ode. 

E q h d i m . - F o r  the purposes of +hie 
section any person who is appointed by the 
University for a specified period, or for a 
specified work of the University or who 
receives any remuneration by may of com- 
pensatory allowance or fee for any work 
done from tho University Fund shall be 
deemed to be an officer or employee of the 
University while he irc performing, and in 
relation to all matters relatable to the 
performnnce of, the duties and functions 
conneckd with auch appointment or work!'. 

7. The Clujirat Agricultural After aection 42, the following new section 
University Act, 3960 shall be inserted, namely :- 
(Quj. 13 of 1969). 

Officera and emplbyew to "426. Every officer and employee of the 
b publio servants. University shall be deemed t o  be a publio 

servant within the meaning of section 21 of 
the Indian Penal W e .  : 



l&phn&h-For the pnrp_oaea of this a&m 
any pmon who is appointed by the Dni- 
versity for a ~peoified perid, or for a 
q ~ 5 e d  work of the UuveraiQ, or who 
wim any remunmtion by way of om- 
pmmfo'p allowa~ca or fee for any work 
done feom the U n i d t y  Ehnd shaU be 
deemed 60 be an offimr or employee of the 
Uni&Q while he ia performing, and in 
mhtioi to d matters relatable b the per- 
fmmtm of, the dntiee and functions 
m e & d  with 8uoh appoinfment or work.". 
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&parah padng Is &em lo h i s  Part in order thnt it may 'bp Bled fir a separate 

Act* 4 the Gujarat Legidatore and Ordhances pron~~~lgxtcd ,mu\d 
Regulations made by thc Governor. 

The following Act of the Gujarat Lccislature having bee11 ass;!:t~.!l !o 17,;- I ~ L '  

Governor on the 24th February, 1982 i s  hereby published for !:cllt-i-,*l ! t l f ( l i i : ! : l t i , ? ~ t .  

K. M. SATWANI. 
Legal Depxtrncnr. 

Secretary to the Govcrnmcnr o f  Ciuja~,:i!. 

GUJARAT ACT NO. 10 OF 1982. 

(First published after havino reccived the RSQ-nt nf thr C;u-t=rnrjr :lv 
"G~ijmat Government Gazene" on the 24th February, 198?.). 

An Act f ~ ~ r t l i e r  to an~cnd Actr rel.itinr! !P certain Universities in f h r '  E't.~~r. 

T t  i s  herchv cnartcrl in t,hr Thirtv-th'rd ?car of t h ~  R~puhl;r! nf T r ~ r l i n  R Q  

follows :- 

(I\ { I )  This A r t  m a r  110 r ~ l l ~ r l  the Gujnrnt Pnirelrs;tv T2aws (.lrnrnrimr1\:7 
Act,, 19f12. 

(2) It8 s h ~ l l  h~ de~med to havr rnme into forrr, on f,he 9th Derm~lrr~. InQ1 

2. Rnrb of t8hp Act3 sprcificd in t , h ~  ~rrnnrl c o l ~ ~ m n  of bhe S G ~ P C ~ I I ~ C  ~ h ~ l l  I I P  
~mt?nrl~rl in tho mnnnr- nnrl t n  +IIR csf~* l ! t ,  qp~cific(l R F R ~ ~ R +  i t in  tlw I l i i ! t l  

oolilmn thereof, 



SCHEDULE 

(See section 2) 

Sr. Shart title 
30. 

Extent of amendment. 

1.. T h e  hlabaraja Sayajirao (1) In section 11,- 
Unive~sity of Baroda Act, 1949 
(Barodn Act 17 of 1949.) (a} in sub-section (51, in clause (a), for 

t,he ~ o r d s  "thereafter report his 
action'' the words "thereafter 
furnish irlformation regarding hi 
action" shall be substituted ; 

(b) after sub-section (s), the following 
sub section shall be inserted, 
namely :-- 

"(5.4) (a) Subject to  the provisions co-- 
taillcd in S I I ~ - S C C ~ ~ U ~ ~  ( 5 )  where thc I7iee- 
C l ~ a ~ i c ~ ~ l l o r  aftrr  laki king su, h i~icluiry as 
lie r icc~i~s  fit is of opitlion that  thc cxecu- 
ti011 of n n p  clrclr:~. or resrjlution of au nutho- 
1 i t  !. s1:wifiett in or decl;~rctl under section 
I(;. or t,he doing c ~ f  arlytliing which ia 
~ l i o u l  tn 116 done nr is hcing done by or 
on behalf of thc University .- 

(i} is inconsistent wit11 the provision8 
c ) C  this Act or of any statute, ordi- 
nance, rulc or regulation, or 

(ii) is rlob ~ I I  tlic i l l tcr~st  of t hc U~iiver- 
sity. or 

(iii) is 1ilct:ly l o  Icxtl to  breach of peace, 

he  mxy fon\-nrrl ;I copy of the ordcr or 
~esolution or, as i;hc case u a y  bc, refer the 
doing of  tlic thing, wit11 a st,atement of 
l-easons, to  the authority which made the 
ortier or passed the resolution or proposes 
to do thc t.hiny for ~ocon~i(lrrzttior~ by t.hnt 
; t ~ r t h o r i t ~  :ls trr \\-l~;ther tl!r soid ordcr or 
I csc\l~~t, io~i rn:~!, 11ot- h~ T ~ s c ~ u ( ~ c ~ ,  or r c v i ~ ~ d  
er rlmi!dicd ill t,lir: I~!:IIII~CI. st:~trd 1,s him, 
01. thc rloillg nf t,he tlliut: 1,c refrnincrl fronl. 
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(1)) \\?here t i i ~  a~it~liority after r~consi- 
cleration rcviscs ur mo:!ifics the order or 
the res lut.ion iu thr: illninler stated b?- the 
Yice-(ll~nucellol-, f lw11 t ~ : ~ t ~ ~ ~ i t , l s t i i i n g  any- 
thins cnt~t:~ine;l i n  cl::i!~r (0) such ro\~ised 
nr n~odifie~l r l id= ,~ .  or ~,rb:;oiur inu shall revive 
from thr: tlnte of swh revision or modifi- 
c,,::o'. 

(c) \Yl~zre th: autiioI.i~,;,- 1oviue-i > ,  ru . 'i - 
fics t h e  order or rcuulutiou in such manner 
as i s  inco~i~is te~~t ;  ~ t . i t J ~  the manner stated 
ljp t .1:~ J~ir.c-(:lj;~r~~t:lior. t he  Vice-Cl~an- 
cellur sti;lll rcSc'c.r t,lr r! ~titittcr t o  t,lie 8tak, 
Governnlcnt for its ~lccieioil. 

(d) 'Clie St.ut- i;u:,erlul~ent limy, on such 
yt!ference, I ~ c i t ~ l :  jlbnrlc:: ; r ~ i u e  01. modify 
e.hc orrlcr or r c~o lu t io l~  or  direct that the 
order or ~.riolt~i-io~t ?,I!.itl cr>iltitlnc brj  be in  
force w-it.li UY ivithout.  modification per- 
~ t ~ : i n c ~ l t l y  or Eoi. sac11 period as it niny 
speei5 : 

Prc>\-irltil tl,::t tlic orcicr or resolutio~i 
sli;i!l ~ i ~ b  1 1 t h  ~ ~ : ~ ~ i ~ ~ * ~ !  0:. 111udific~1 or toll- 
iiliuer l by t,lic: state Guvcrnme~it without 
&iring thr: C O ~ I C ~ , ~ . : I F ~  ;iutlloi.ity a reasonable 
opl~ort~unity of ~iio:\ ill,: tlre ctiusl.: tigainst 
the order. 

(e) The order, r e ~ ~ l u t ~ i u n  or, ns the case 
]nay be, the doin: of thing, shxll remain 
in abcyanco frorli C,IIP date of the action 
of i ? l c  Yi~:e-C'!~;~i~c~llur of f t :~ r~v i~r~ l i~ ig  i!ic 
ill:>: 01' o r d e ~  or r~sullition or of making 
n~fercrlcf: uiitlcr clause (:I) till the  (late of 
the order of the  State Government uude~ 
clausc (d).". 

(2 )  h~ section 24- 

(a) in snb-sectmion (i), in clause {m}, for 
the \vords "to appoint examiners 
aurl fix t h c i ~  ~emuneratious" the 
words "to f i x  rcluui~eration of 
exanliners" shall be substituted : 



( b )  after sub-sectinn (-31, tho following 
sub-scction shall be inserted, 
namely :- 

"(4) 'l'he exercise of the powers by the 
Syndicate under clawe (m i v )  of 
sub-section ( I ) ,  in so far as they 
relate to the dcter~ninstiou of sala- 
ries, ~llowances and emolnments of 
the teaohcrs and other employees of 
t,ht: Uuivcrsity shall t c  subject to  
the approval of the St-ate Govern- 
ment.". 

FJxarniners' Committee. (3) For st!ction 49, the following section 
shall bc? substituted, namely :- 

"49. ( I )  There shall be formed, every 
year i t  committee fur each faculty, 
for the purpose of drawing up the 
list for appointments to University 
12saininers, consisting of- 

( i )  the Pro Vice-Uh:incellor, Es- 
Offitlo Chairnliclr, 

( i i )  tlio Uenn of the concerned 
f:lc:ultmy, 

(iii) t.he Chairman of the Board of 
St~ldies, nncl 

( i v )  two tncmbers of the Board of 
Studies i lo~ni~~nted by the 
Vice-Ohnncellor for the year. 

( 2 )  '['he list, of Exallliners prepared by 
the Committee shill1 bc placed bc- 
fore t,lle Vice--Chancellor for his 
appro\:i~l ~ v h o  may ritbcr approve 
or -111~1difv t i l e  same for runsons to 
he recordcrl in wriling. 

(3) 'l'he prnced~ire to he followed by 
t h ~  bmmjttec  ~ \ l i l l I  be S U C ~  I IS nlny 

) ) P  pr,:;crilw(I by S t ~ t i ~ t ~ s . ' ' .  

3. TIlr? Gt]jnrnt, Ujliversity Act, ( 1  In ser:f ion 3, in sub-section (11, for the 
I<iiO (l3nrn. TJ nf ID19) won1.q "the Vice-Char~cellor of the Uni- 

1-ersitv" tllc wc-ds "the Vice-Chancrallor 
iir ' ! !I(# l ' r o - ~ ~ i ~ ~ - C h a ~ ~ c ~ ~ l o r  of tlic U11i- 
varsity" sliall he subrt i tuted.  
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(2) In section 8, ill clause (iii), the mor& 
"if any'' shall bc deleted. 

( 5 )  I n  section 10,- 

(a) in sub-scction (5), for the words 
"shtill be such as may be prescribed 
by the statutes" the words "shall 
be such as may be deter ruined by the 
State Government " shall b p  

substituted; 

(b) in sub-section (6), for the words 
"the l'r'ro-Vice-ChancelIor, i f  any" 
occurring at two places, the word.5 
"the Pro-Vice-Chancellor" shall be 
subutituted. 

(4) In  section 11- 

( a }  ill *lib-scct,i~u (4), in clause ( a ) ,  for 
the words "thereafter repoit l~is  
actiuii" LLF: words "tlwrr:~ftc?r fur- 
nish iuf'ormation rcgarli~og l ~ &  
netion" shall be subxtituteJ; 

(b) af-ter sub-sectitiu j5), the folio~iug 
sub-scction shall be inserted, mue1y:- 

"(&A) (a) Suhjcct to the provjsions con- 
tained ill w1b-scctiou(4) and notrviil~~tandinb.Iir,g 
a ~ y r h i n ~  cont,ained i n  ~!:I)-rec\iol: (5) where 
the  Vice-Cli;~ncellor after ruakiiig such intluky 
as he deen~s 6t is of opiuion that  I L C  C'SCUII- 

tion of ally ordcr or ~cscrlueiun of ; I  11 :I I I  t i ! d  : - 
rit. speeiljcti ili ur declareti u t ~ d i ,  wc:L.iuli 
l j ,  or thc doing of iunythiiig which is 
nbout to bc (lone or is bciag clone I I ~  01. 

0x1 behalf of the University .- 

. . 
(i j is inconsistclit \\-it11 the ~ T ~ V I S I ~ I I B  

of this Ac:t or of $In)- stntutc, ordi- 
nance, rulc or rcg~l lnt io~~,  or 

(ii) is uot ~ I I  tlie intcl,cst of t l ~ e  Univer- 
sity, or 



(iii) is likeiy to lead to 1)reacl~ of peaco; 
he may forward a copy of the order or 
rcsolutiorl or, as t,hc casc may be, rcfcr tho 
doing of the t,Ilinp, with a statement of 
reasons, to t,hc tuuthority which made the 
order or passcd the rcsulution or proposes 
t o  d o  t tic thing for rccui~sirlernt,ion by that 
;juthority as to ~\hether the said order or 
resolntion may not be resrinded, or revised 
or modified in the 111ann~r stated by him, 
or thc doing of the t,hing be refrained from. 

(b) \\:here the authority after rcconai- 
derntion rcvisrs or inodifics t,he ordcr or 
the resolution in t11c nlariiler stated by the 
~ i c e - C h a n c d l o r , t ~ ~ ~ c ~  ~~otwithstnuding any- 
i!lil-ig co11t;liried in clausc (e) such revised 
or modified order or resolution shall revive 
from tllc r1;ltc of such revision or modifi- 
cnt,i~:~r-! 

(c) \V hcrc the nathority re~~iucu or rnodi- 
iies thc  ordcr or resoltdion i11 such nianilcr 
as is inc*onsiut r:nt rvith thc Iii:tnncr stated 
i)y t l ~ c  Vicc C'I~:lnccllor, t h e  Picc-Clan- 
cellor shall refer tIic matter to the State 
Cio~crnnleut fur its rlccision. 

(d} The State Government IHRY, on uuch 
refcrenee, Being made, revise or modify 
the order or rwolution or direct t.hat the 
ortier or resolut,ion shall continue to be in 
furce with or without modification per- 
rusnently or for such period as it may 
specify : 

Provided that the order or resolution 
shall not bc reviscrl or modified or con- 
t,in~lcd by t,hc State G o v e r ~ ~ n ~ c n t  without 
giving tllc conccrneti ~luthority a reasonable 
opportunitj, of dloiving the cause against 
thc orrlcr. 

( e )  The order, rcsolution or, as the case 
may he, t,he doil~g of t,ljing, shall remain 

abcpnce fro111 the date of the action 
of thc Vice-Cl~anccllor of forwarding the 
copy of orilcr or resolution or of making 
refcrcnor: u~irlcr clause (a) till the date of 
tilt orrler of t,l~n State Gover~l~nent uuder 
clausc (d).". 
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(5) For section 12, tho following section 
shall be aabstitutcd, namely:- 

Pro-Vice-Chancellor. "12. (1) The Pm--Vice--Chancellor 
sl1nE be aptppointRd by tho State 
Goverument horn amongst three 
persons rccornrnend~d by the 
Vicr--ChanceUo~.. 

(2) The Pro-Vice-Cl~ancellor shall 
hold office for R term of 
t ,hrc~.  pears and he shall be 
eligible for rc:ippoint.mr~kt to 
t l~at  of tic^ for a. further tern1 of 
three years only : 

Provided that  no person 
appointed as s l'ro--Vice- 
Chnncellor shall continue to 
holrl his office as snch after 
IIP attains the nyc of  65 
years. 

(3) Tl~e  Pro-Vice-Clinncellor shtlll Ill: 
n ~\-hohc time sal~ricrl officer and 
his elnolumcnt,s and coatiit ions 
of service, shall be such as xllall 
he tlctcrlnined by the  State 
Coverunlent : 

Provided t ha t  t h o  cmo!n~~ients avd 
cooditions of scr\,icr of t,he hokler 
of qnc :I officer shnll ]lot i1ur:ng 
currency of thr, tcrm of t,hr 110 der 
of tha t  office, he varied to his dis- 
advantage ~vithout his coment. 

(4) The Pro-Yice-Chancellor shnu be 
the yinc;!,al inspecting officer 
of thr. Uniilcrsity and B ~ R H  
exercise sucli of the  porrers and 
perform such of thc duties of 
the Vice--Chnncellor ns the Vice- 
Chawellor mny either sj,ccially 
or generally confcr or impose on 
h h l  i t h  R~PTOV:~I of tho 
E x e o ~ ~ t i v ~  (banoil. 



10-8 GUJ.iR;IT GOVERX3IEST (4.-\ZE'ITE, E X . ,  24-2-S2 [PART IV' 

(6) The Pro-Vice-Chancellor shall, 
in the absence of the Vice-- 
Cbanoellor, or in the event of 
his being nnable to perform the 
duties of his office, exercise aU 
the rights and powers and dis- 
charge all the functions and 
duties of the Vice--Chancellor. 

(6) Thc Pro-Yice--Chancellor shall 

(a) in the absence of the Chan- 
cellor and the Vice-Chancellor 
at the nleetings of the Court, and 

(b) in the absence of the Vice- 
Chancellor at the meetings 
of any other authority of 
the University or a commit- 
tee thereof.". 

(6) In  ficction 16, in snh-section ( I ) ,  under 
t.hc heading "Class I Ex-officio members9'- 

(a) in pnragrnph (A), in clause (iv), the 
words, "if any" shall be delekd; 

(b) in paragraph (B)- 

(i) for clalue (i), the following shall be 
snbstitukd, namely :- 

"(i) The Director of Higher Education 
or an officer not below the rank of a Joint 
Directar of Higher Education designated 
by s~ich Director;"; 

(ii) for cihllst~ (iii) to (v), the following 
clau~es  shall be whstituted, namely :- 

"(iii) The ljirector of Health and Bldcal 
~ervicp5 ni ld  31edicnl Kducation or an officer 
un t  h~lov-  the rank of a Joint Director of 
Jiratt h a n d  M c d i c ~ 1  Services :ind Xctlic;,] 
lllducnl iori drs ig~ in td  by such Director; 

(ir) Tl~r  Ilircctor of ICinploymeut and 
'l 'r . i~tt~i i i?r ,  il' :in?., or fin ofiter not below 
tho rnnk of a Jnint Dircctor cif Employ- 
ment and Training d~igmbd by ruah 
D ihr ;  



(v) The Director of Vood and Drugs 
Control Administration, or ran officer riot 
helow the rank of n Joiut Director of 
Food and Drugs Control Actninistrfitiuu 
designated by such Director; 

!vi)The Chairman of tho Cujarixt 
Secontlary Education Board. " . 
(7) In section 19, iu sub-section (1)- 

(a) in clause (iii), for bha words "The 
Director of Educat~iou'' tho ivorda "The 
13irector of Iligller Ednc.at.inn" ~li'rlll I1u 

substituted; 

(b) after cltluso (iii), the follotvi~lg 
clausea$hall be inserted, nawely :- 

"(iii a) The Director of Tcchnicd 
Educntion, an3 if ho is unablc to attenti! 
the officer designated uader claueo (ii) 
of paragraph (B) of Class 1 of ~1113 - 
sectiorl (I) of seetiion 16; 

(iii b) Thu Direcwr df Health arul 
Medical Services and IIetlical Educu- 
tion and if he is unnble to attend, tho 
officer designated under clause (iii) of 
paragrap11 (B) of Clnss I of st~b-wctit:ii 
(1) of section 16;"; 

(c)  after clouse (xi), the f o l l n w i ~ ~ ~  clfi~iw 
shall be inserted, nnmely :-- 

"(xirr) Four persons no~lliuntcrl by 
the Stata Governmc.nt from amongst 
distinguished ~lmntionists, teachere, 
social workera tbnd swh otlter clnss of 
persons, irrespwtivo of whether they 
are members of tlie Court.;". 

(8) in sub-eection (I), in clause (xxxi) 
for the words "to appoint csnrnitwm, 
to fix thoir re~n~inerat.ion" tho w u r d ~  
"to fix remueration of exnlr~iuel~" sh:ili 
he substituted; 



(b) after sub-scction (31, the following 
sub-section shall be inserted, namely:- 

"(36) The exerciso of the powem by 
tho Executive Council under clausea 
(xxwiii) nncl (xxxix) of sub--section 
(1) in so far aa they relate to the laying 
down and regulating salary scab and 
allowances of officers, membem 
of the teaching, other academic nnd 
non-teaching staff of the University, 
affiliated colleges and recopied or 
approvecl institutions, shall be subject 
to the npproval of t.he State Govern- 
ment.". 

(9) In section 21, in sub-section (I), for 
clauw (ii), the following clause shall be 
substituterl, nn1nely:- 

"(ii) The Pro-Vice- Chancellor.". 

(10) In  section 23, in sub-section (I), for 
the words "the Faculties of Arts, 
including Educration," the words 
"the Faculties of Arts, Educntion," 
shrall be s~bst~i tu tad.  

(11) In Chapter IX, for the heading "Corn- 
mittem" t,he following shnH bc sub- 
~titutcd, namely:-- 

"Committees. 

Examiners' 46A. (1) There ahall be formed every year 
Committee. a comrnittec for each faculty, for the purpose 

of drawing up the list for appoint.menta to 
University Examiners, consisting of- 

(i) tho Pro-Vice-Cbnncellor, Ex-Officio 
Chairmen, 

(ii) the Dcan of the conccmed Faculty, 

(iii) the Chnirman of the Bonrd of Studiea, 
and 

(iv) two membem of the Board of Studies 
nominated by the Vice-Chencellor for t,he year. 
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(2) The l iat  of Examinera preparcd by the 
Committee shall be placed t81irong!l thc 
?Icnden~ir: Council before the Vice- 
Chancellor for hia approval who may either 
approve, or modify the same for reaaons to 
b~ recorded in writing. 

(3) The procedme to bo followed by tbc 
Committee shall be such aa may be pre- 
~cribed by Statutes.". 

(13) Section 47A ahnlI be delekd. 

3. The Snrdnr Patcl (1) In section 3, in aub-section (11, aftcr 
Univcrsity Act, the words "the Vice-Chsncellor" the words 
1955 "the Pro-Vice-Chanceltor" &all be inserted. 
(Born. XL of 1055). 

(2) In section 8, after clause (ii), tho 
following olauso shall be insertad, namely:- 

"(iia) the Pro-Vice-Chancellor ;" . 
(3) Tn section 10,- 

(a) iu sub-section (5), for tho words 
" a h d  be such aa may be prescri- 
bed by the statutes" the words 
"shall be determined by tho State 
Government" shall be subst,itutcd 

(b) in sub-section (61, for the words 
"one of the Deans nominated by 
the Chancellor" the morda "the 
Pro-Vice-Chancellor, and in the 
absence of the Pro-Vice- 
Chancellor, one of tho Deans 
nominated by the Chancellor," 
shall be aubatitutd. 

(a) in sub-section (4), in clause (a), 
for the words ''thereafter report his 
action" the words "thereafkr 
furnish information regarding hia 
action" shall be substituted; 

(b) after sub-section (51, the follow- 
ing ~ub-mction shall be h ~ r t c d ,  
namely :- 
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"(5A) (a) Subject to the provisions corl- 
tnined iu snl)-sectii~n { , I )  n t d  uotrj-jthst- 
:>ndiiig a ~ l y t h i ~ l g  contninvrl irt sub-section 
(5) where the Vice-Chancellor a f tme t  mnk 
ing sut.11 inquiq~ as lie dcmns fit. is of 
opinion that  the ~xeecutiakl of any o r d ~ r  
or rcsnlutii~r~ of en aut.l~orit?, fipcc.ificd in or 
declsred ~ ~ n d o r  R C C ~ ~ O J I  I*, or the dainy 
of anytl~ing vrhirh is A I > c ~ I ~ ~  tr) be. dnuc 
or is hrl~ry done lry r ~ r  on I~elialf of t h e  
Vniwrsit,y--- 

(i) j s  i~lr{)~lxistrnt with tho ~nuviqinns 
of i,hk Act or of any s t ~ r l ~ t e ,  rrrdi- 
IIRIICB, rule o r  regltlatioa. nr 

(ii) is not iu bhc interest of' the tt~i lrcr.  
sit?'. 01' 

(iii) is likel?- to Icnd tn brvmch of pence, 
he 1tl:jy forward a cop!- uf ~ h c  order or  
rcso1ntion or! RS t , h ~  rase 111il:- he. rrfcr t l ~ e  
rloing of tbe tllillp: \ ~ i t h  :I S ~ : I ~ C ' I I ~ C I I ~  of 
reasons, to t,l~r: authority n.11icl1 ~ilada f hr. 
order or passed t h t b  rp.cr ~ 1 1 1 I ~ i o 1 i  or 1wrqoseS  
to  tlcr t l ~ c  thing for rrw~l~siderat~io~i I)? r h ; : ~  
nutllority as to whntbcr tlic said 0rdr.r 
(11. rt..~oiut ion ))la!- not  Iw ~ . ( : P c ~ I I ( ~ P ~ .  (1r 

m\~is~~i l  nr nioJifird ill thr Ijlrrnucr st ntrd 
\!!+ him, or thr:  loin^ of the thing f,e 
refminer1 fkom . 

(b) 1Yllc1.e thc a~~tlkorit;r nfier reconsi- 
de~,ntio~l rcviscx i*r ~rloilities t l w  rlrdrr or 
the re.-oll~tiurt it1 t l~! ,  milnxlpr :;tatcd h!- the 
P i c p - ( ' l ~ ~ i ~ ~ . ~ l  lor, then ~lotn-if Irsta uiling ail?- 

t,hinp contained in ulauuc ( r )  suc.11 reriseti 
or ~\~orlificd order or r~q011tJiot1 ~ 1 1 ~ 1 1  ravire 
frmn the (1at.e of S L I C I ~  r~\+jsion or ~nodifi- 
cabiu~r. 

) \ t 1 I :  I i I I ~ I - 1 -  

iiific5 the ordw tip rrsol~~t ~FII  in .;ucll m a n n n  
as is i ~ ~ c o r i s i ~ t e ~ ~ t  {rl~if the I I I ~ ~ I I ~ I P T  stnt~l'l 
I-IT t,he Tict-C.?hariccllor, the  Tree-Cllan- 
ecllor shall reEc~ the nj;itter to t.hc Stiltp 
C!n\-t~rri~iicr~t. for its decisiorl. 

(d) The B t a t ~  Gux-~r~~mcnt ~ r u y ,  on such 
rrferrncr~, b c i n ~  rnatlt:! rev i~e  or motlifp 
thc (1~r1r.r or ruscl111fh)n or direct that tIte 
ordcr or resol~lticln XIIRII (*~l \ t j~l l le  to I:]e in 
foxce ti-i th or wit liont rr~ndifirzit io11 pel.- 
mne,utly ur for sucli pcrinrl as it may 
specify : 



Proriderl that t,llc nriler or rwolutio~i 
sllnll not, be rcviseti or motlifierl or con- 
tinlictl by t1hc State Goverrm~cnt without 
giving the concernrd n~~t! lnr i tp  a rca~ollal>lc 
op~u~t ,un i t .y  of sllou-ing t,l~c cnusc against 
the ordcr. 

{e) The orilcr, r e ~ o l i ~ t i i n ~  or, as the cnsc 
IilaF lic, the doing of t l~ing, sh:~ll renlai~l 
in i ~ l ~ c y n r ~ c ~  from tllc datr of tllc action 
of t 11 th  lTice-Char~rcllor of fc~r~i-firding the 
copy of ordcr 01 r-e~olut~i~n: or nf rnnkinp 
rcfcreucp nrlrler ~lnusc (a) till t l ~ c  rlatr: of 
tllr: vrtlcr ni' t l ~ c  State C4or-t:n111ncllt ilnder 
clnuen {rl).". 

(5) After section 11, the followvb~g sect,io~i 
shall be insert~d, namely :- 

L'ttl-i'icc-I'hancclior. "LIB. (1) The Pro-Vice-Cha~lcr?llor d ~ a l \  
l)c appointetl liy tho Stah Govero~nei~t 
from amongst three persons recornrrlcrldcd 
by the Vice-Chnncellor. 

(2) Tho Pro-Vice-Cha,noellor sl~all hold 
office for u term of three ycvcars and he shall ho 
cligible for reappointment to that office for 
R further term of three ycara only: 

Provided tha t  110 person nppointcd as it 

Pro-Vice Chancellor shall contirlue to hold bin 
office as such after 11e attninv the age of 65 
yeare, 

(3) The Pro-Vice-Chancellor shall bc a 
rrlioletine salaried officer and 11;s emoluments 
and conditions of service shall be such as 
shall he detcr~niued by the S t a k  Government: 

Pror?irlcd that the eniolumcnt~ and condi- 
t,iona of service of the holder of s~ich office 
shall not during the currency of the term of 
the holder of that office, be varied to his 
disadvantage without his consent. 

(4) The Pro-'Vice-Chancellor shall be the 
pru1cipa1 inspecting officer of the University 
and shall exercise such of t,he powers and 
perform swh of the du t i~v  of t.ho Vice-Chancell 
or ,as the Vice-Chancellor map either speoiallg 
.or generally confer or impose on him with the 
approval of the Syndicate. 
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( 5 )  Thr: Pro-Pice-Cl~nnccllar shall: in the 
absenre of tllc rice-C'Ii,anccllor, o r  in the 
event of his ljti tlg ~IIIBIJIF! t o  p~*crfurnl  t.he dutir:~ 
of his offic~:~ cxcrr:isc ;[I1 the rjg1it.s nrlcl powcrs 
iilid ~lidcllarg(: all thc fullctio~is ~ i l d  11\1f i t b . 3  of 

tllc Ticc-l ' l~n~~ccllor.  

( t i )  111 ~jection 15,under t-11c 11eitding"l -EL- 
off~cio .I:cllo~rs"- 

(8)  ill pnl.np~.npll (A).  after clausr (iji), thr 
f ~ ~ l I O i ~ l 1 ~ ~  cl:: IISC ~ I ~ i l I l  lw i l l . s~l , t~( l ;  l lal l~~l?-- .  

. , 
( i )  Thc: lliryctor r r f  1Iigl1cbr J<cIucat ~ O I I !  

01. i l l1  o f t ' i ~ ~ r  110t I>1110\5- tllr 1.i111k of a joint 
Ilircld.r~r of Iliglirl. Xdur:atio~~ decigtlat cd 1 . l ~  

such l>irrctor,' ' 

(b) for rlausc (si), t l ~ c  fnlluu-ing c.liknsrr, shall 
h e  .st~l)sitntctl, ilxmely - 

"(xi) TIN, 1 )irc!vtor crf Trch~~ic r~ . l  I'dllta- 
ticm, or all officer not 1,c:Iow thc ~.:a~ik of a 
,Joint l)irt:cto~. of T~:clli~ic;ll J<duc;%t.io~~ 
( I C S ~ ~ I ~ R ~ C ~  I)!-sI~c]I 1 ) i l ' ~ ~ t ~ l ' ;  

(sia) 'I'he Dircrti~r of  IIcalt11 xntl Xcdirnl 
!3ct.\:icrs;incl JIcdicaI F:ducxtion r)r a11 offflicer 
nnt Iwlr~ir t h c  rank of Joint  Dircctor 
of ' ~ T P N ~ ~ I I  i b l l d  J I ~ d i c a l  $t'riricc~ anrl JIcdi- 
csl Education dcsigtlatt~d by such Dircctor. 



(i) for clause (b), t.he following clausas 
sknU be substituted, ualllely :- 

"(b) The Director of Higher Educntiol~ 
and if he is uuable to attend, the o A'icer 
designakcl under clause (vi) of para- 
graph (B) of I Ex--olf!cio Fellows bi 

section IB. 

(bi) The Director of Technical Educn- 
tion, and if he is unable to uttend, the 
officer designnted under clause (xi) of 
paragraph (B) of 1 Ex-orlicio Pcllorvs 
of sectiori 15. 

(bji) The Director of TTealth and 
31edical Services and Medical Education 
and if ho is unable to attend, the officer 
dasignated under clnlisc (xia) of para- 
graph (B) of I Ex-oft'icio Fellows of 
scct io~~  15."; 

(ii) after clnust! (]I), the fo1luwing clai~sc 
shall be iwcrted, na~ncly :- 

"(i) Four persons nominated by the 
State Government from amongst distin- 
guished educationists, teachers, social 
workers and such other class of persons 
irrespective of whether they are memberu 
nf t h ~  hnate.". 

(8) In section 23,- 

(a) in sub-section (I), in clause (xxviii), 
for the ward8 "to appoint examiners to 
fix their remuneration" the word8 "to fix 
remuneration of esnmineru" ahall he sub- 
stituted; 

jb) aftor nub-section (3), the follawbg 
sub-section ahaU be inserted, namo1y:- 

"(4) The exercke of the powers by 
the Syndicate under clansea (xv) and 
( x x i )  of sub-section (I), in m far as they 
relate to the laying d o m  and regulating 
arrlnry malw and allowances of officem, 



teachers and employees of the Uuivcnity 
shall be subject to the approval of the 
State Government..". 

(9) For section 31, the fullowing section 
sl~all Le substituted, r~nmeiy :- 

ESRLU~L~C~A' "31. (1) There ahsU be formcd every 
(lonuuittcc. :car a cumrllittee far each faculty for thc 

purpow of drnxing up thc list for appoint- 
ments to University Exarniners~ consisting of- 

(ii) tho Dcnu of tllc concernctl Yacidty, 

(iii) the Chlinnnn of tho 'RnarrI of 
SiutXcs, utld 

(iv) two m e ~ r l l ~ ~ ~ a  of the Roarti of St~trlics 
110111iunted I)? t,he !'ice 13rn~~c.ellt.1r fur. 
t l ~ o  year. 

(2) The Iist of Kxa~niurru propared by 
the Cornnlittee shall Ilc placed t11 ruu;Ii 
i h t b  dr;cir.rni~ ' I before thc: 
Vice-Chnnccllor for his npproval r ~ l w  I-Haj- 

e i ~ l ~ e r  approve, or mociify the a a ~ n c  f11c 
rcnsons to 11c recorded in writing. 

(3) The procedure ta be followed by tho 
committee shall bo such au may be prescribed 
by Statutes.". 

4 ,  The South Gujarat (1) In section 5, for clnu.se (iii), the follow- 
iJ11ivcraity Act, 1965 in3 climsa sllnU bc nubstitutcd, uamcly: - - 
(Quj. 3.5 of 1966). 

"(ii) Tho Pro-Vice+Olinucdlor;". 

(a) in sub-section (5), for the worda 
"stal l  be such as may be prescribed by 
tho shtutes" the words "shall be such 
ns nlnp be detornlined by tho Shi;e Govcru- 
rncnt" slull bo auhstituhd: 



(b) in sub-section (6), for the words 
"the Rector, if any, and in the abaence 
of tho Rector" the worda "the Pro-Vice- 
Chnncellor, and in the absence of the Pro- 
Vice-Chnncellor," shall he substituted. 

(3) In section 11- 

(a) in sub-section (4), in clause (a), for 
the words "thereafter report bis action" 
the words "thereafter furnish information 
regarding his action" shall be substituted; 

(b) after sub-section (5), the following 
mib-section ahall be inserted, namely :- 

"(511) (a) Subject t o  the provisions con- 
tained in sul:-s~ct~ion (4) and notwith- 
fitanding anything contained in sub-section 
(5 )  where the Vice-Chancellor after 
making such inquiry as hedeems 
fit is of opir~ion that thc execution 
of any order or resolution of an audio- 
Tit!. specified in or declared under section 
15, or the  doing of anything which is 
nborit to  be done or is being dune 
11y or on behalf of the University - 

(i) is inconsistent with the provisions 
of this Act or of any statate, ordi- 
?lance, rule or regulat,ion, or 

(ii) is not in tlie ifitcrest of the TTniver- 
sits, or 

(iii) is likely b lead to breach of peace, 
be inay forward a copy of the order or 
resolution or, as t,he case may be, refer the 
doing of the thing, with a stabement of 
reasons, t.o the authority which mado the 
order nr passed the resolution or prc)poscs 
to do the thing for reconsideration by that 
authority as tn whether the said order or 
resolution.nlap not bo rescindcd, or revised 
or modifier1 in the manner stated by him, 
or the doing of the thing be refrained from. 

(1) Where the authority after reconsi- 
deral ion reviws or modifies tho order or 
t,he r:-solution in the manner stated by the 
Vice-C%~~cellor, thennotwithstandhgsny- 



10-18 GUJARAT GOBlCRhXENT GAZETTE, EX., 24-2-P2 [PJl\T IT 

thing contauled in clause (e) suoh rcviserl 
or modified order or resolution shal l  rcvivc 
from the date of suoh revision or modifi- 
cittiori. 

(c) JVherc the authority rcvisw ur modi- 
fies the ordcr or rcsoll~tion ~ I I  snch mniltwr 
as is i~lcorlsisterlt \vitll the ~nan>ler statvd 
by the I'icc-Ch~uicellor. the \'ice-Ohan- 
cellor shall rcfer the ~li:tttcl. to tlic Stntc 
Goverim~ent for its decision. 

(d) The St,ate Goverinnent may, on s u c h  
reference, l~einy n~nde ,  rerise or ~nodify 
t he  orrlcr or resolnt,iu~~ or direct t11:lt tile 
order or resoIut.ion shall continue tu  b e  i n  
force wit.11 or without morlificxt,ion pcr- 
manently or fol. P I I C ~ L  period BS it l l l i ly 

specify : 

Provided that the u r d ~ r  or resa1ut)ion 
shall not be reviseti or ~nodificd or  con- 
tiriued by t11c Stntr: Govcrn~~lcnt  wit,hoat 
giving t,hr cor~cc~.rlccl nl~tliilrit,!. a rcnsorxtblc. 
opportl~ni t.y of slio~r illg t lie c:lu*e ngilinst 
t.he ordcr. 

(e) The ortlrr, rcsoluiio~~ or, as the case 
 nay bc, the doing of t,hin,p, shall rc~r~nili 

nbexnnce from the dzt r  of t11e notioli 
of the Tice-I~bnnccllor of fnrrvarrlir~g tIlc 
c u ~ q -  of order or re.;nliltinn or of making 
refcrei~ct! nndcr c l n ~ ~ s r  (:I) till tllc da tc  of 
the ordcr of the  State C4overnnlcnt ~i t l t le~ 
clause ((1). " 
(4) For section 12, the follolving sectim 

shaU be snbstituted, namely :- 

Pro-Vice-Chanwllor. "12. (1) The Pro-Vice-ChaoceUor shall 
be appointed by the State Government from 
amongst three persons recornmetldcd by the 
Vice-Chancellor. 

(2) The Pro-Vice-Chancellor shall hold 
office for a term of three years and hc 
shell be eligible for reappointment to that 
office for a further brm of three yetlrs only: 

klm;ded t,hnt no person appointed as a 
Pro-Vice-Chancellor shall continue ~LI hold 
his office as slicll after he attains the age 
of 66 pe;ira, 
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(3) The Pro-Vice-ChanceIIor shall be a 
whole time ealaried officer and hh emolu- 
men& and conditiom of service shall be such 
t~ ehall be determined by the State Govern- 
ment: 

.':Provided that-the 2molumenta and condi- 
tions of service of the holder of such office 
shall not during the currency of the brm of 
the holder of that office, be varied b his 
dis - xdvanbge without hia consent. 

(4) The Pro-Vico-Chaumllor  hall be the 
inspecting officer of the Univereity 

and sh~l l  exorcise such of the powera and 
perform such of the duties of the Vice- 
Cha~lcellor ns the Vice-Chancellor may either 
specially or generally confer or impom on 
him with the approval of the Syndicate. 

(5) Tho Pro-VimCbanceUor shall, in the 
abscnce of the Vice-Chancellor, or in the 
event of his being unable to perform dutiss 
of his office exercise all the rights and powers 
and discharge all the functions and duties 
of the Vice-Cban~Uor. 

(6) The Pro-Vice-Chancellor ahall preside,- 

(a) in the absence of the Chancellor and 
the Vice-Chancellor, at the meetings of 
the Senate, and 

(b) in the absence of the Vice-Chancellor 
at  the meeting8 of any other authority of 
the University or a commith thereof.". 

(5) In mtion 16, in sub-section (I), under 
the heading "Clw I Ex-off icio membersy',- 

(R) in paragraph (A), for clause (iv), the 
folbwing clause ahall be substituted, 
namely:- 

"(iv) The Pro-Vice-Chancellor;"; 

(b) in paragraph (B),- 

(i) for dame (ii), the following shall 
he subatitnted, namely :- 
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"(ii) The Director of Higher Educa- 
tion or au officer not below the rnnk of 
a Joint Director d Higher Education 
designated by such Director."; 

(ii) for clauses (iii) and (iv), the following 
olausw shall be substituted, namely :- 

"(iii) The Direotor of Technical 3:ducn- 
tion, or an officer not helow the rank 
of a joint Director of Tech] Jcul gducrl- 
tion designnted by such Director; 

(iv) The Director of Health and Xedi- 
cal Servictts and Medical Education or an 
officer not below tho rank of a Joint 
director of Health and 3Ietiica1 Services 
and JIedical Education designated by 
such Director.". 

(6)  In  section 19, in aub-section {I),- 

(a) for clauses (ii) and (iii) the following 
dames shall he aubstitu tcd, narncly :- 

"(ii) The Pro-J7ice Cliancellor; 

(iii) The Director of Higher Educat,ion 
and if he is ausble to attatld, the officer 
nominated under clause (ii) in paragraph 
(B) of Class I of nectioa 16; 

(iiia) The Director of Technical Edu- 
cation, and if ho is unable to attend, 
the officer designated uuder clause (iii) 
of paragraph (B) of Class 1 of sub-section 
(1) of section 16; 

(iiib) The Director of Health and 
Medical Services and JIedical Education 
and if he is unable to attend, the officer 
designated under clause (iv) of para- 
graph (B) of Class I of sub-section (1) 
of section 16."; 

(b) after clause (vjii), the following 
clause shall bo iuserted, namely:- 

"(ix) Four persons nominnted by tho 
Stato Government from amongst distin- 
guisbed education is^, teachera, social 
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workers and auch other class of PBrSULiS, 

irrespective nf whether they are membern 
of the Senate.". 

(7) In section 20,- 

(a) in sub-section (I), in clause (xxiv), 
for tba wnrcls "to appoint examiners, t.a 
fix thcir remuneration" the words "ta fix 
ren~uneration of examiners" shall be sub- 
stituted; 

(b) after sub-section (3), the following 
gab-section shall be inserted, narnoly :- 

"(3A) The excrei~e of tho powers by 
the Syndicate under clause (xxii) of sub- 
section (I), in so far as they relato ta the 
laying down and regulating salary a l e s  
and allo~vances of teachers and aervanta 
of the University, shall b~ subject to the 
approval of the State Government.". 

(8) In section 21, in sub-section (I), for 
clnusa (ii), the following clause shall be sub- 
stituted, namely:- 

"(ii) The Pro-Vim-Chancellor;", 

(9) I n  Chapter IX, for the heading 
"Committees" the following shall be ~ u b -  
stituted, namely:-- 

"Committees. 

axaminem' 47A. (1) There ahall be formed every 
Committee. year a commithe for each faculty, for the 

purpose of drawing up the hist for appoint- 
ments to University Examiners, mnsisting of- 

(i) the Pro-Vice-Chancellor, Ex-o5cio 
Chairman, 

(ii) the Dean of tho concerned Baculty, 

(iii) the Chairman of the Board of 
Studies, and 

(iv) two members of the Board of Stndim 
nominated by the Vice-Chancellor for the 
year, 
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(2) The list of Nxaminera prepared by 
the Committee shall be placed through 
the Bcadetuir: C r ~ u ~ l c i l  bcforo the Vice- 
Chancellor for luY appruval who may 
either approve or modify tho =me for rea- 
sons to be recorded in writing. 

(3) TLG procedtire to be followed by the 
Cornmieke shall be such as may bo pre- 
scribed by Statutes,". 

(10) 'Ln section 43, for the words "ia 
appoint Committees" tho morda "to appoint 
oth4.r Committees" shall 110 substituted. 

6. The Sauraahtra (I) In  aection 8, for clause (iii), the 
Univeraiq Act, 1965 follvwing clause ahall be substituted, namely:- 
(Guj. 39 of 1966). 

"(iii) The Pro-Vice-Chancellor;". 

(a) in sub-section (li), for the words 
"shall be such as may be prescribed by 
the statutes" t,hhe words "shall be such aa 
may be determined by the State Govem- 
ment" shall be a~ibstituted; 

(b) in snb-section (G), for the words 
"Pro-Vice-Chancellor, if any, and in the 
absence of the Pro-Vice-Chancellor" the 
words "Pro-Vice-Chancellor and in the 
absence of the Pro-Vice-Chancellor" shall 
be substituted. 

(3) In section 11,- 

(a) in sub-mtion (4), in clause (a), for 
the morda "thereafkr report his action" 
the words "thereafter furnish informattion 
regarding his action" shall be substituted; 

(b) aftsr sub-section (5), the foUowing 
~ub-section shall be inserted, namely:- 

"(5A) (a) Subject to the provisions 
contained in sub-scctinn (4) and not,- 
withstanding anything contained 
in sub-section (5) where t,lie Vice- 
Chancellor after mal;ing such inrlniry as 
he deem fit is of opinion that the cxccu- 
tion of any order or resolution of an autho- 
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rity specificd in or doclared under section 
16,  or trhc doing of anything which ia 
about to be done or is being done 
by or on bchalf of thc University - 

(i) is inconsistent mith the provisions 
of this Act or of any statute, nrdi- 
nance, ride or regulation, or 

(ii) is not in the intcrest of the Univer- 
sity, or 

(iii) is likely to lencl to brcnch of pence, 

Iic may for\v;irrl n copy of t,hc order or 
resolntion or, as  the case inay he, refer t,he 
doilig of the thing, mith n statement of 
renuons, to the ;lutboritp which made the 
c~r{lcr or passed t,lic resolution or proposes 
to cic 'Ilc thing for reconsideration by that 
autll rity i ls to whether thr: said ordcr or 
r ~ ~ o l ~ ~ t i o n  may not be rc-cinded, or revised 
01. mdificd in the  manner statetl by him, 
or th+ duing of t hp i hing bc rcfrnined from. 

(1)) \Vhere tha autI10ri ty ilftcr xec011si- 
deratinn revism or modifies thc order or 
t l ~ c  rrbsnlution in thc lnanrler stated l)y the 
Vice Chancellor, tlicrl notwithstanding any- 
t l~iriy coritained in clause (e) such revised 
or ~~~r:tlified order or rc~olation sliall re.vjre 
fro111 t h r  (late of such rcvisiorl or moditi- 
cn i011.  

tc) \There the authority revises or modi- 
f i r s  t l ~ c  order or resolution in such manner 
:IS is inconsistent, n.it,ll t,Iie manner stated 
hy tlic Vice-Chaucellor, the Vice-Cl~nn- 
crllor sliall refer t,lle matter to the State 
Got crl rncnl for it:: decision 

((1) Tlic Stnte Goverr~mcnt may, on s~ich 
rcfercucc, l~eing made, revise or modify 
the ortlcr or resolntiorl or direct that the 
ordtr ur rrsolntion shall continue to he in 
force with or r ~ i t ~ h o u t  lnodjfic~tioll per- 
nixnctlt1y or for such period as it may 

specify : 

Providcd t.hat thc order or rcsollltion 
shall llot lie revised or modified or con- 
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tinutxl by the State Government without 
giving the concerned authority a reasonable 
opportunity of showing tlie came ngainst 
the order. 

(e) The order, resolution or, as the case 
may be, the doing of thing, 8hdl remain 
in abeyance froin the dntc of the nct ion 
of the Pice-Chancdlor of forivnrdi~~g the 
copy of order or rcsolntion or of making 
reference under clause (a) tiit the date of 
the order of the St,ate Govern~nent under 
clause ((I).". 

(4) For section 12, the following section 
shall be substituted, namely :- 

Pro-Vice- "12. (1) The Pro-Vice-Chancellor shall 
ChanceHor. be ~ppointcd by the S t a h  Government 

from anlo~lgst threo persons recommended 
hy t.)le Yicc-Clisncellor. 

(2) The Pro-Vice-Cha~bncellor shall hold 
oRce for a term of thrce years and he shall 
hc  eligible for reappointment t o  that o h c  
for a farther term of three years only: 

Provided t h a t  no person appointed as 
Pro-Vice-Chancellor shnll continue to hold 
his office as such after he attains the age 
of 65 years. 

(3) The Pro-Vice-Chancellor shall be a 
whole-time salaried officer and his emolu- 
ments and conrlitions of service shall be 
si~ch as shall hc determined by the State 
Go~~ernmcnt:  

Providecl that the ernolnments and con- 
&tion$ of service of the holder of such 
office shall not during currency of the term 
of the holding of t h n t  office he varied to  
his disadvantage without his consent. 

bi) Thc Pro-Vice-Cbancellc,r shall be tho 
principal inspecting officer of the Univorsitp 
and d ~ n l l  exercise sncb of the powera and 
p~rforln such o f  the dutics of t11c Vice- 
Ctlancellor as the Vicc-Chancellor may 
either specially or gsnernlly confer or impose 
on him witb the approval of the Hyndioata. 
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(5) The Pro-Yicc-Chancellor shall, in 
the absenc~ of t,hc rice-Chnncellor, or iu 
the event of his being l u ~ a b l ~  t o  perform 
duties of his office exercise all the right.3 
and powcrs and discharge sll the fiinctions 
and duties of the 1-ice-Chancellor. 

(6) The Pro-Vice-chancellor S ~ R U  presidc- 

(a) j11 the absence of the Chancellor 
and the Vice-Chntieellor, i ~ t  the me.etirlgs 
of the Senate, w ~ d  

(b) in the shserlce of the Vicc-Chancellor 
st the n~cctings of any otllcr authority 
of the Unkcrsity or a cornmittce t,hereof.". 

(5) In  sccti011 16, in  snb-sect,ion ( I ) ,  under 
the heading "Clnss-I 151-officio ~nembcrv ",- 

(a) iu yarngraph (A), for elallso (iv), 
the foUoninp clalisr, shall be substituted, 
n;rmely :-- 

"(iv) Thc Yro-Vice-Chancellor;" ; 

(b) in I)aragraph (B):. - 

(i) for claufics (ii), (iii) nild (iv), the 
following shall be substituted, ~ l~r i l e ly  :- 

"(ii) The I>irector of trigher EHr~ca- 
tion or an officer not hclow thc rnnk 
of a Joint  Director of Higlicr Educa- 
tion desiglintetl by such Director ; 

(iii) The Direclor of Tcclulical Educn- 
tion or an oficer not belo~v the rnnk 
of a Joint Director of Tcehnic:~l Educs- 
tion desigl~nted by slich Director ; 

(iv) The Director of Health anti 
hIetiical Services nnci 3ledicnl JCdncat- 
ion or a11 officer not helom- the, mnk- 
of R Joint Director of Irealt,h and 
JIedical Services and IIeiIical Education 
designaterl by such 3)ircctor,". , 

(6) in section 19, in suh-section (1),- 

(a) for C I ~ U S C S  (ii) and (iii), the followiny 
clauses shall be substituterl, na~ucly :---- 

"(ii) The Pro-Vice+Chancellor; 
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(iii) Tbe Director of Higher Edncation and if 
he ia unable to attend, the officer designated under 
clause (ii) in paragraph (B) of Class I of section 
16. 

(iiia) The Director of Twhnical Education and 
if he is unable to attend, the officer designated 
under clause (iii) of paragraph (B) of Class I of 
sub-section (1) of section 16. 

(iiib) The Director of Eealth and Aledical Servicea 
and Medical Education and if he iy unable b attend, 
tho officer designated under clause (iv) of paragraph 
(B) of Claw, I of sub-seotion (1) of section 16."; 

(b) a h r  clanse (viii), the following clause shall 
be inserted, namely:- 

"(ix) Four persons nominated by theState Govern- 
ment from amongst distinguished educationists, 
teachers, aocial workers and such other class of 
persons, irrespective of whether they aro members 
of the Senate". 

(7) In section 20,- 

(a) in sub-section ( . I ) ,  in clause (xxiv), for the 
words "to appoint examiners, t o  fix their remu- 
neration" the words $'to fix remuneration of exa- 
miners" shall be substiGutd; 

(b) after sub-section (3), the following sub-section 
shall he i n swkd ,  namely :- 

"(3A) The exercise of the powers by the Syndicate 
under clause ( s ~ i i )  of sub-section (11, in so fwr as 
they relate to the laying down and regulating rralary 
scales and allowances of t.eachera and servants of 
the University, shall be subject to the approval 
of the S t a b  Goverament.". 

(8) I n  section 21, in sub-section (I), for clause 
(ii), the following clause shall be substituted, namely:- 

"(ii) The Pro-Vice-ChanceHor;". 

(9) In Chapter IX for the heading "Committees" 
the folloming~ shall be substituted, namely :- 
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Examiners' 47A. (1) There shall be formed every year a committee 
Committee. for each faculty, for the purpose of drawing up the 

list for appointments t o  University Examinera, 
consisting of- 

(i) the Pro-Vice Ghnncellor, EX-officio Claiman, 

(ii) the Dean of the concerned 'Egculty, 

(is) the Chairman of the Board of Studiea, and 

(iv) two members of the Board of Studiea nominated 
by the Vice-Chancellor for the year. 

(2) The list of Examiners prepared by the &mmi- 
ttee shall be placed t.hrough t,ho ,4~;tdemic Council 
before the Vice- Chnncellor for hw approval who may 
either approve, or modify the same for reasom to 
be recorded in writing. 

(3) The procedure to be followed b) the ~omrmttee 
shall be such as may be prescribed by Statuka.". 

(10) I n  section 48, for words "to appoint 
c~&tt.ees" the nrords "to appoint other Comm- 
ittees" shall be substituted. 

6, The Bbav- (I)  In section 8, after clause (ii), the following 
nagar Uni- clauso shall be inserted, namely:- 
vcrsity Act, 
1978 (Guj. "(iia) The Pro-Vice-Chancellor;". 
26 of 1978). 

(2) In section 10,- 
(a) in sub-section (6), for the words "shall be 

such as may be prescribed by the statutm' 
the words "shall be such aa may be deter- 
mined by the State Government" shall be 

substituted; 

(b) in sub-section (ti), for the words "one of 
the Deans, nominated by the Chancellor", 
tho words "Pro-Vice-Chancellor and in 
absence of the Pro-Vice-Chancellor one 
of the Deana nominated by the Chance- 
Uor" shall be substituted. 

(3) In section 11,- 

(a) in sub-section (4), in c l a w  (a), for the 
words "report in writing the grounde for 



his belief that there wna an emergency 
and the action taken by hm" the words 
"fumish iuforn~ntion regarding hs 
action" shall be subsitituted; 

(b) after sub-section ( G ) ,  the.% following 
sub-section sh;ill be inserted, -namely:- 
''(6A) (a) Subject to rhe ?rovi5ioils 

contained in sub-section (4) and nctwith- 
standing anythirtg contnincd in sub-sec- 
tions (5) and (6), where the Vicc-Clauccl- 
lor after making such j~lquiry as he decms 
fit is of opicion that rhe cxecuiion of any 
order or resolutio~i of on aothoriry speci- 
fied in or dcclnrcd undcr section 14, or the 
doing of anything which is eboul to be 
done or is being donc by or on bchalf of 
the University - 

(i) i s  iriconsist'c?~it wit11 tlic- prm-isic~ s 
o f  t , l l i~  Act or of nny statute,  orcli- 
nnnce: r11lc 01. rrgulxtir~?!, or 

(ii) i..; 11ot ill t he  i~~lcrc.<f of the I:l,i\-cr- 
sit.!-, nr  

(iij) is likely t o  Ir,';:d to  1)i>~:lrh of ~ - e 2 ~ t ,  

11c rhny fonvnrd n ropy of t l ~ o  order or 
rcsolllt in11 I I ~ ,  : I ?  i 11:r rase I1lny Ire, ~'efel-  the 
cloirig of  fhr, tllirlp, n.ith a st:lt:emcnt of 
rcilsnns, t r ~  t h e  n i ~ t l ~ o r i t ?  v-liich nlr~de t , l~e  
order rir l)i~s<c;l t l ! ~  ~erolutiori 01. proposes 
to do  t , l~e  thing furrccunsiderntiun by tha t  
nut,horit,y a s  t.o I+-lletl~cr t 1 1 c  said order or 
resoht ion  ma! not Le rescirlilt.d, or r c ~ i ~ c d  
or moilified in the! mmlncr stntctl l)y him. 
01. t,lle doin? of t31c t l~ i r l p  bc  ~rfrnii!ccl f r o n ~ .  

(1)) I l :hc~*c tl:c :I 11t.licrit ?- after  rcconsi- 
rler:itinn tcv i .~rs  (1;. n:c~dific~ tlic order or 
thr: rc~qlut io~i  i n  $lie rn;uinrl* stntcrl by tlic 
V i ~ c - C h i l ~ i ( ' ~ l l t ) ~ , t  I T C I )  u ~ t ~ \ \ . i t , l i ~ t i ~ ~ l d i l ~ ~  any- 
thin"contnir~r(i in e l ; ~ u ~ r  ( c )  sur-11 rc\-ierd 
or n-~culificrl tl~c\er or r ~ s o h ~ t . i o ~ l  s11:lll revive 
from t l ~ c  ( l a t e  of such revision or mt~di-  
ficatiori. 

(r) Wl~ere t,he ;~ntl lori ty rc\.iscs or niodi- 
fics tht: o r t l ~ r  (-11. ~cscjlntion ill s ~ ~ c l i  111;l1111n. 
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((1) Thc State Go~-crnnierl t 111~y, ou st~cll 
referc~ict!, I ~ e i  11:: rnadc, rcvise u r  niorlify 
the order o~ i>c;.olutioli or  direct t11st t.Le 
orrlcr or rcsc~lution shrill ~ ( l n t i u l ~ c  t o  he in 
force wi(h or i\-ithout modiiicatiun per- 
mallently or for such period as it mny 
specify : 

Pro-rritIcil t h a t  ~ h c  older or resolution 
shall n u t  l ~ r :  rcrised o i  modified or cuii- 
t i~ l r l e r i  1 , ~  l,hc Stntr. C:o-\-cri:mn~l: -\vithuut 
aririug I I IC concer~icri au t l~or i t  y reasonable t .  
npI~ol.tunit J- of sliowir~g t 11c caust! n g n i ~ ~ s t  
i11c or(lcr, 

(e) ' 1 ' 1 1 ~  ordrr, resolution or: as  the  C H S C  

Inn? hc.  the doing of tliilig, fillall rc~l~nin  
in tlljeynncce from tlic date of t he  action 
of the Vice-Chancellor of fol~vardi ng the 
copy of order or resolutioll or of making 
refwcncr, I I I I C I P , ~  clifuse (ii) till t h e  datc  of 
t,lle ordcr of the Statr: Covcrl~meut under 
clal~se ((I).". 

(4) After section 11, the following sectiun shall ba 
inserted, namely :- 

Pro-Vice "IIA. (1) Thepro-Vim-Chancellor shall be 
Chancellor. appoinM by the Stah Gnvernmentfrom 

amongst three persons recommended by the 
Vice-chancellor, 

(2) Tlie Pro-Vice-chancellor shall hold office 
for a term of t h c e  ymxa and he s M  be 
elighlo for reappointment fa that &im 
for n further krm of three years ody: 

Provided that no peraon appointed as a 
Pro-Vica Chancellor shall continue to hold 
the office as such after he attains the 
age of 65 years. 

(3) The Pro-Vice Chancellor shall be a whole-. 
time salaried officer and hia emolumente 
and conditions of service shall bo such aa 
shall be determined by the S t a h  Govern- 
ment : 

'Provided that the emolumenh and conditi- 
ons of senice of the holder of such office 
shall not during currency of the term 
of the holding of that office, be varied to 
his disadvantage without his comnt, 
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(4) Tho Pro-Viw-Chancellor shall be the 
principal inspecting officer of the Univer- 
sity and shall exercise such of the 
powers and perform such of the duties 
of tho Vice-Chancellor ~s tho Vice- Chan- 
cellor may eibhcr specially or generally 
confer or impose on him with the appro- 
val of the Executive Council. 

(5) The Pro-Vice-Chancellor shall, in the ab- 
cenco of tho Vice-chancellor, or in the 
event of his being unablo to perform 
duties of his ofice exercise all the rights 
and powers and discharge all the fun- 
ctions and duties of the Vice-Chancellor, 

( 6 )  The Pro-Vice-ChauceUor shall prcside- 

(a) iu the absence of the Chancellor and 
the Vice Chancellor, at thc meetings 
of thc Senate, and 

(b) in the absence of tho Vice-&mcellor 
a t  the mcctings of any other autho- 
rity of thc Uni.rrersity or a committee 
thereof.". 

(5) I n  section 15, in sub-section (I), under the 
heading "Class I Ex-officio members;"- 

(a) iu paragraph (A), after clause (iii), the 
follorumg clause shaU be inserkd, 
namely :- 

"(iiia) The Pro-Vicc-Chancellor :" ; 

(L) in parasaph (3)- 

(i) in clause (i), for the words "The 
Director of Education" occu- 
rring at two places, the words 
"The Director of Higher Edn- 
cation" shall be subatitufxd; 

(ii) for clauqe (iii), tho following 
clause ahall be substitukd, 
namely :- 

"(iii) Tho Director of Health and 
Blcdical Ser~icca and Mehca1 
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Education or an officer not below 
the rank of a Joint Director of 
Health and Medical Szrvices and 
M d c a l  Education by such 
Director;". 

(6) In section 18, iu sub-section (I),- 
(a) iu clauso (ii), for the mords "The 

Director of Education" the morda 
"the Director of Higher Educa- 
tion" shall be substituted; 

(b) after clause (ii), the followiug 
clausea shall be inserted, namoly-- 
"(iia) The Director of Technical 

Eduwtion, and if ho b 
unable to attend, the 
officer designated under 
clause (ii) of paragraph 
(B) of Clws I: of sub- 
section (1) of section 15. 

(iib) The :Director of HeaIth and 
Nedical Sewiccs and Jle&- 
cal Education and .if ho is 
unable to attend, the ofti- 
cer designated under c l a u ~ .  
(iii) of paragaph (B! 
class I of sub-s~r 
(1) of section 16."; 

(e) after clauso (x), 
following clause shall be 
inaextd,  namely :- 

"(xa) Four persona nominated 
by the State Government 
from amongst &tin@ 
shed educationists, a- 
chers, social workers and 
such other class of persons, 
irrespective of rvhcther 
they are members of the 
Caul%.". 

(7) In section 1% 

(a) in sub-section (I), in clause 
(xxxi), for the morda "to appoint 
examinera, to fix their remunera- 
tion" the words "to 6x remune- 
ration of examiners" shall br, 
substituted; 
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(h) aft,cr sub-section (3), the fol1oming 
aub-section shall bc inserted, namely :- 

" ( 3 4  The powers and dutim under 
cluu ses (xxxviii) and (xxxix) 
ofthe Execntive Council, inso 
far ns tbcp relato to  thr: Ixyiug 
i1on.n x t ~ l  regulating salary 
scaIcs and allorrances of the 
officcra, nicnibcrs of the 
trac,hi~~g. utlier acarlernic and 
lion-teaching staff of the uni- 
versity: affilint,ed colleges 
and recognised or approved 
institutions arc coucerned, 
shall be subject to the appro- 
~ a l  of the State Ga~crnmcnt." 

(81, Por section 50, the follou-jng scction shdl bo 
snbst,itutrd, na1ne1~:- 

Essmineru' "50. (1) 'l'h~re shall be formed evcrv ycar a comm- 
Committee. ittce for each faw~lty, f~>r the  purpose of 

clrarriug up the list fgr appointment to 
University Esaminerx consisting of- 

( the Ym-Vice-Chancellor, Ea. 
off;& Chairman, 

(5) the Dean of the  concerned 
Faculty, 

(iii) the Chairman of the Board of 
Stadie~, and 

(iv) two members of the Board of 
Studiw, nominated bp the 
ITice Ch~neeilor for the year. 

(3) Thellist of exnminel-s prepared by the 
Conunittee shall beplac~d throogli 
tsl~e :Icndcn~ic I on~ l r~ i l  before the 
KCP-Chancellor for his approval who 
mqy either approve or modify 
the esme for reasons to be recorded 
in writing, 

(3) The proceclule to bc followcd by the 
commitkc shall be swh as may 
b0 prescribed by 3htuka.". 

-_- -- _- -- 
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Gnj. 3. (1) The Gujarat University Laws (Amentllnent) Ortlitlance, 1981 is hereby Re~?sal  
repoalcd. n~td S A V ~ I I ~ ,  

-. -. 

1981. 

(2) hTotivitlist~andi~ SIICII repeal, anything donc or any action take11 linde* 
each of the Act spec! Cled iu the Schsdule as nnle~ded L P  the said Ordinance, 
sllall I)e deemed t; ha\.c bccn dulle or taken ~lncler t,llc 'corrcupondiug Act, as 
amended by this Act. 

l \ ' - L ~ l l  :\-lw-<i 

PRi;d-l'l:l> A'l ' I  i l l .  GO\'l:lW!.jEX (:l:A I U A I  Iji<h,5Sj <~ , !Nl> l l INAGAR.  
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PART IV 
Acts of the ~ u j a r a f  Legislature and Ordinances promnlgsted and 

Regulations made by the Goverhor. . 

The following Act of the Gujarat LegisIature havhg been assented to by the 
Governor on the 3 1St March, 1983 is hereby published for general .information. 

K. M. SATWANI, 
Secretary to the Government of ~ujarat, 

Legal Department. 

GUJARAT ACT NO. 9 OF 1983. 

(First puhlishcd after having ieceived the assent of the Governor in the 
"G~~jarat ~dvernmcnt Gazette" m thc 31st March, 1983) 

An Act further to nlncnd Acts relating t o  certain Universities in the Btate. 

It is hweby snaated in tbe Thirty-foyrth Year of the Republic of IndiS 
&g fo1lowB:- 

1. (1 )  This Act may be called the Gujamt Wnivemitiea Laws (Amendment) :$* uUe 
Act, 1983. . aommen. 

(2) It shall Be deemed to have come into force on the 26th Ja~luary, flemena 

19(ir37 

2. Eaoh of the Acts sp~oifiod in the second column of the &hod& shall Amndnleat 
of &@h amended in tho manelf ~ n d  ts the ontad epeoified , . ib in the tw relnne Ls 

BQJUTW t k b ~ ~ f ,  . " hartrria Uar 
vsntuw 4 

14-4 # akb? 
w-w-1+ 
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?randtory a 3. Where before the commencement of this Act, any reference b made by 
pro*. the vice-chancellor @ tile Ch~ncallor under the relovant proviaion and such 

reference is pending before the Ckancellor at the cornmenmment .of this Act the 
same shall be disposed of by the ChancelIor as if this Act had not been passed. 

~ x p l a n u t i o n . ~ ~ o r  the purposea oft& section relevant provieion means 
the provision rclcbting to disputes aa to constitution of university authority 
or body in any of the Acts specified in' the second column of the Schedule. 

Repeel and 4. (1) Tho Gujnrat Universitim Lam (Amendment) Ordinance, 1983 is a: 
I svings. hereby repenled. 3 of 

1983. 

(2) Notwithstanding such rcpcal a ~ ~ y t h i n g  done or any action taken 
under the Acts specified iu the secorld column of the Ekhedule aa amended by the 
said Ordinance, &all be deemed to have been done or taken under. the said 
Acta ns aruended by this Act. 

SCHEDULE 

Sr. Short title 
No. 

Extent of Amendment 

1. The Maharaja For section 60, the following 
Snynjirno University shall be substitute?, namely :- 
of Baroda Act, 1949 
(Baroda Aot 17 of "Disputes as im - 60. Imero .any question 
1949). comtitution of arises as to- 

University antho- 
rity, orLbody. 

( I )  the interpretation of 
any provision of this Act, 01 of 
any Statute, Ordinance or Rule, 
or 

(2) whather a person haa 
been duly elected or appointed as, 
or is entitled Eo be or ceaaea to 
be entitled to be, a member of 

. any authority or other body of 
the University, 

(a) it may be. referred - 
the S t a b  Government if it . 

relatea b rr matter epecifid ia 
&use ( I ) ,  and 

(b) it shall be referred 
the 8ta9 Government if it 

re fah  to a matter epified iq 
P ~ ? W  (9, #d 
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the State Qovel~lmant shall after 
making such inquiry aa it deems 
fit (including giving an opportunity 
of being heard where necessary) 
decide the quasfion and its decision 
shall be hal.", 

2. The Gtujarat University For section 58, the following 
Act, 1949 shnll be aubatituted, namely:- 
(Born. L of 1949). 

"Disputes as to 58. Where any question 
constitution of arises as to- 
University au tho- 
rity or body. 

( I )  the interpretation of 
any provision ,of this Act, or of 
any Statute, Ordinance, %&- 
tion -. , or Rules, or 

(2) whethar a person has 
been dnl y . elected or appointed 
as, or ia entitlod to be or ceases 
t o  be entitled to h, a membor of 
any authority or otbor body of 
the Upiversity, 

(a) it mag he refarred to 
tho State Government if it 
rolatoa ta a matter specified in 
clause (I), and 

(b)  it shall be referred 
to the State Government if- 

( i )  it rehtes to a 
matter spscified in clauso (Z), 
or 

(ii) if twenty mem- 
b r a .  of the Court so require, 
imspective of wliether it 
relatea to a matter smcife4 
in clause ( I )  or. clauae (21, and 

I ,  
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tho Sttbte Qover~~rnent shnll nfter 
nukitlg such int!iGry us it dcc~ns 
fit, (inciuding gi iring opportu~it y 
of bciilg hoard nlrcro noces~xry) . 
tkeido i:lle qncst.i~)n and i t s  dccision 
,.:hall bo final.". 

\ 

3. The %rdr r Pntcl PIIC section 69, t.lm fol~aming 
University Act, 1955 shall bn wbsti hutoil, namol y :- 
(Born. XL of 1958). 

"Disputes as to 59. WIlero any qucstioll 
coustit,ut,ion of arises as t<>- 
University nutho- 
rity or br)(ly. (1) t,lic: inturprctntion ot' , 

any pro~ision of t?liis Act, or of 
I any Stqt ,~~te,  Ordinance o;Rule,or 

(2)  whether a prrvon has 
been duly electcd or appointed as, 
or is eutii.led to be or ceases to 
110 elltitled to  bc, a membor 
nf any ;~uthority or oi her body 
of the Uluwrsity, 

(0) it il~ay bo referred 
t o  tho State Government if it 
relatci tn a mot.ter specified in' 
cla~iso ( I ) ,  ,and 

( B )  i t  shall bc rofemed to 
the State Govornment if- 

(d) it rolates ta a 
matter specified in C ~ ~ U I M  

C2,, or 

(ii) if ton ,Fellows SO 
'require, irrespective of .  
whether it relates t o  a 
mattor spcci fied in clause 
(1) or clauso (21, and 

the Stah Government shall after 
making such inquiry as it deems 
fit (including giving an oppor- 
tunity of being heardmhera nece- 
smry) decide the question and itl 
decision ahaU be final.". 



4. The hvt! Oujargt 
U+vamity &f, 1966 
(cfuj. 38 of 19E5). 

"Disputes 8s to 
constitution of 
University autho- 
rity or body. 

For section 69, the follow- 
ing shall be substituted, namely:+- 

59. where any question arises 
as to- 

(1) the interpretation of 
any provision of this Act, or of 
any Statute, Ordinance, Regula- 
tion or Rule, or 

(2) mhothor a person htis 
boo11 duly oloctod or appointed 
as, or is ontitled t o  bo or ceasca 
t o  be ontitlcd to h, a memhr of 
any authority or othor body of 
the Univorsit y. 

(a) it may be referred 
to t.he State Gover~iment if it 
relat,es to A mattor specifiedin 
clause ( I ) ,  and 

(b) it shall bo referred 
. to the State (Jovernment if- 

(i) it relatee h a  matter 
spoci fiod iu clause (a), or 

(ii) if twenty members 
of the Benate 80 requiro irrea- 
pect-ive of whether it relaten to 
a  matte^ yc i f i ed  in cbw ( I )  
or clanso (Z), and 

the State Governmen$ ~haf l  after 
making such inquiry a8 it deems 
fit (including giving an opportu- 
nity of boing heard where ne-ry) 
decide the qumtion and its decision 
ahall b final.". . 

, . . ,  

6. Tha %urarihtm For seotion 69, the following 
Unireyhy Aot, 1965 #ball be substituted, namely:- 
(auj. 39 of 19a). 

! ' ~ i s ~ & a  aa $0 69. Where any question ' 

.mnBtitution of arisea aa to- 
University autho- 
rity or body, 



(I) the interpretation of 
any provisioii of this Act, or of 
any Stat,utc, On1 tncuce, Rogula- 
t8ion or Rulr, 01 

(2) whether s prsan has 
becn duly olected or a~ppoi~ited as, 
or ig entit.lcd to be or ceases to 
be entitled to  be n molnhr of 
any authority or other body of 
the University, 

(q) it may be referrod 
to tho State Government if it 
relates t o  a matter specified in 
clause ( I ) ,  and 

( h )  it shall b referred 
t o  the Stato Government if- 

( i )  i t  rolates t o  a 
matter specified in clause(Z), or 

(ii) if twonty members 
of the Senate so require, irre- 
spective (sf mhothor it relates 
to a matter specified in clause 
(1) or clause (2), and 

the State Government shaI1. after 
making such inquiry- as it deems 
fit (incluhng giving an opportunity 
of being hoard ~i-hcrc necessary) 
decide the queutior! and its decision 
shall be final.''. - 

8. The Bhavnager 
Univereity Act, 1978 
(Quj. 24 of 1978). 

"Dinpuh a8 ta 
constitution of 
Unkemity antho- 
rity or body. 

For section 67, the following 
shall be substibuted, namely:< 

67. Where any question 
arisoa as to- 

(I) the- interpretation of 
any provision of this Act, or of 
any Statute, Ordinance, Regula- 
tion or Rule, or 
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(2) whether a prmn has 
b ~ e n  duly elected or appointed 
ss,for is entitled to. be or ceases 
to be entitled to be a member of 
any authoritmy or other body of 
the Ur~i~crsjty, 

(0) it, rnay he referred 
t o  tho State Gol~ernment if it 
re lntc~  to n nlattel: specified 
in rlavsr! (I); and 

( h )  it shall ho reforred 
to tho Stab Gorcrnrncnt if- 

(i) it mlatos t o  a 
matter specified in clause 
(2), or 

(ii) if tmorit y membera 
of the Co i~r t  sn require, irres- 

' , pwtiirc of n hethe; it relirtes 
: to a matter specified in clause 
'jk, (1) or clatise (2), nnd 
:.a, & 
the Stato Govcrt~r~wr~t shall after 
making such inquiry as it deems 
fit !indnding giving i n  oppor- 

. tunitmy of .being beard where 
necessary) rlecide the qaest ion 

its decision sh;ill be finil!.". 
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PART-  IV 
Acb of tbe &jarat Legislature and Ordinances pmmulg~td 

and Regulations made by the Governor. 

The following Act of the Gujarat Legislature, having been assented 
to by the Governor on the 16th September, 2003 is hereby published for 
general information. 

V, IM. KOTHARE, 
Secretary to the Government of Gujarat, 

Legislative and Parliamentary Affairs Department. 

GUJARAT ACT NO. 25 OF 2003. 

(First published, after having received the assent of the Governor in 
the "Gujarat Government Gazefte", on the 17th September, 2003). 

AN ACT 

further to arnend the Acts relati~~g to certain Universities in the State. 

It is hereby enacted in the Fifty-fourth Year of the Republic of India as 
follows :- 

1. (1) This Act may be called the Gujarat Universities Iaws Shorttitleand 
(Amendment) Act, 2003. comwncemeat . 

(2) It shall be deemed to iiiive come iniu force on the 261h June, 
2003. 

IV- EX.-28-1 
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~ m - h ~ t d A &  2, Each of the Acts specified in the second column of the Schedule shall 
dakgtOcertaIn be amended in the manner and to the extent specified against it in the third UotvPrsities in tIae 

column thereof. State. 
1 

SCHEDULE 
---P 

1. . The Gujarat 
University Act, 
1949 
porn. L of 1949). 

EliglbWty of 
age b i t  for 
appointment, 
nomination, co- 
option in 
various 
authoritis and 
on various 
 om^. 

(1) After section 8, the following 
new section shall be inserted, 
namely: - 

Extent of Amendment. 
I 

3 

Sr. 
No. 
1 

"8A. (1) Notwithstanding 
anything contained in this Act, 
Statutes, Ordinances, 
Regulations and Rules, no 
person shdI be appointed, 
nominated or, as the case may be, 
co-opt&,- 

Short title 

& 2 

(i) on the post of officers 
referred to in cl:t~~scs 
(iv), (v), (v-a) and cij) 

of section 8; 

(ii) on the post of teacher; 
or 

(iii) as a mei~il~cr of any of 
, the ~uthorities of the 

Uni versizy , any 
committee or any 
other body thereol 

after he attains the age of 62 
years : 

Provided that nothing in 
this section shall apply to the 
Chairman or a member of any of 
the authorities of the University, 
committee or any other body 
thereof, who ho!ds the 
Chairmanship or membership by 
virtue of h i s  office as a 
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1 1  IJ 
Chancellor. Vice-Chancellor or, 
as the case may k, the Pro-Vice- 
Chancellor. 

(2) Any person who has 
been appointed on the posts 
referred to in clauses (i) and (ii) 
of sub-section (1) or nominated 
or co-opted as a member of any 
of the authorities of the 
University, any committee or any 
other body thereof, shall cease to 
hold his office as such or, as the 
case may be, to be a member 
after attaining the age of 62 
years.". 

Extent of Amendment. Sr. 
No. 

(2) In section lG, in sub- 
section (I), under the heading 
"Cla~s  I Ex-Oficio mem hers ", 
in paragraph (A), for clause (iii), 
the following shall be substituted, 
namely:- 

Short title 

"jiii) The last Ex-Vice- 
Chancellor of the University 
residing in the State,". 

2. TheMaharaja 
Sayajirao 
University of 
Baroda Act, 1949 EUdbitity of 

(Barda Act XVIl we mt for 
of 1949). appointment, 

nomimation, co- 
option in 
various 
authorities and 
on various 
oiftces 

After section 8, ;he following 
new section shall be inserted, 
namely:- 

"8A. (I) Notwithstanding 
anything contained in this Act , 
Statutes, Ordinances, 
Regulations and Rules, no 
person shall be appointed, 
nominated or, as the case may be, 
co-opted,- 

( i )  on the post of officers 
referred to in clauses 
(v), (vi) and (vii) of 
section 8; 
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3. The Sardar Pate1 
University Act, 
1955 
(Born. XL of 1955). 

&!ligibiIitg of 
age limit for 
appointment, 
nomination, co- 
option in 
various 
authorities and 

Provided that nothing in 
this section shall apply to the 
Chairman or a member of any of 
the authorities of the University, 
committee or any other body 
thereof, who holds the 
Chairmanship or membership by 
virtue of his office as a Visitor, f 
Chancellor, Vice-Chancellor or, 
as the case may be, the Pro-Vice- 
Chancellor. 

(2) Any person who has 
been appointed on the posts 
referred to in clauses ( i )  and (ii) ' 
of sub-section (1) or nominated 
or co-opted as a member of any 
of the authorities of the 
University, any committee or any 
other body thereof, shall cease to 
hold his office as such or, as the 
case may be, to be a member 
after attaining the age of 6: 
years.". 
(1) After section 8, thc 

following new section shall 
be inserted, namely: - 

Extent of Amendment. 

3 

Sr. 
No. 
1 

"8A. (1) Notwithstanhng 
anything contained in this Act , 
Statutes, Ordinances, 
Regulations and Rules, no 
person shall be appointed, 
nominated or, as the case may be, 

fii) on the post of teacher; 
or 

(iii) as a member of any of 
the authorities of the 
University, any 
committee or any 
other body themf 

after he attains the age of 62 
years: 

Short title 

2 

on various co-opted,- 
offices. 
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section 8; 
(ii) on the post of 

teacher; or 

Sr. 
No. 
1 

(iii) as a member of 
any of the 
authorities of the 
University, any 
committee or any 
other body 
thereof 

after he attains the age of 62 
years : 

Provided that nothing in 
this section shall apply to the 
Chairman or a member of any of 
the authorities of the University, 
committee or any other body 
thereof, who holds the 
Chairmanship or membership by 
virtue of his office as a 
Chancellw, Vice-Chancellor or, 
as the case may be, the Pro-Vice- 
Chanceitor. 

(i) on the post of 
officers referred 
to in clauses (iii), 
(iv) and (v) of 

Short title 

(2)  Any person who has 
been appointed on the posts 
referred to in clauses (i) and (ii) 
of sub-section ( I )  or nominated 
or co-opted as a member of any 
of the authorities of the 
University, any committee or any 
other body thereof, shall cease to 
hold his office as such or, as the 
case may be, to be a member 
after attaining the age of 62 
years.". 

Extent of Amendment. 

(2) In section 15, under the 
headmg "I E x - W i o  fellows", 

2 1 3 
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4. The South Gujarat (1) After section 8, the following 
University Act, new section shall be inserted, 
1965 namely:- 
(Guj. 38 of 1965). E.&$~I~Q * "SA. (1) Notwithstanding 

age Wt for anything contained in this Act , 
appointment, Statutes, Ordinances, 
nomInatbn, 
co-option in Regulations and Rules, no 

various person shall be appointed, 
authorities gnd nominated or, as the case may be, 
an various co-opted,- 
O~ fi) on the post of officers 

referred to in clauses 
(iv), (v), (vi) and (vii) 
of section 8; 

i on the post of teacher; 
or 

(iii) as a member of any of 
the authorities of the 
University, any 
committee or any 
other body thereof 

after he attains the age of 62 
years: 

Extent of Amendment. 

3 

- 
Sr. 
No. 
1 

Provjded that ncihinc !i 

h s  section shall apply .. rhe 
Chairman or a membel- o i  any of 
the authorities of the Unj versiry, 
committee or any other body 
thereof, who holds the 
Chairmanship or membership by 
virtue of his ofice as a 
Chancellor, Vice-Chancellor or, 
as the case may be, the Pro-Vice- 
Chancellor. 

(2) Any person who has 
been appointed on the posts 
r c f ~ ~ d  to iii clauses [i) and (ii) 

. in pmgraph (A), for c law (iii), 
the following shall be substituted, 
namely:- 

"(iii) The last Ex-Vice- 
Chancellor of the University 
residing in the State,". 

Short title 

2 
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5 .  The Saurashtra 
University Act, 
1965 
(Guj. 39 of 1965). ELigibah. of 

age h i t  for 

Extent of Amendment. 

3 1 

Sr. 
No. 
1 

*PO-nt, 
nomination, co- 
option in 
variow 
authorities and 
on various 
ornos. 

of sub-section (1) or nominated 
or cwpted as a member of any 
of the authorities of the 
University, any committee or any 
other body thereof, shall cease to 
hold his office as such or, as the 
case may be, to be a member 
after attaining the age of 62 
years.". 
(2) In section 16, in sub- 
section (I), under the heading 
"Class I Ex-Oficio Members", in 
paragraph (A), for clause (iii), the 
following shall be substituted, 

Short tide 

2 

namely:- 
"(iii) The last Ex-Vice- 

Chancellor of the University 
residing in the State,". 
(I) After section 8, the following 
new section shall be inserted, 

"8A. (1) Notwiti~standing 
anything contained in this Act , 
Statutes, Ordinances, 
ReguIations and Rules, no 
person shall be appointed, 
nominated or, as the case may be, 
co-opted,- 

(i) on the post of officers 
referred to in clauses 
(iv), (v)* (vi) and (vii) 
of section 8; 

(i i)  on the post ol teacher; 
or 

(iii) as a member of any of 
the authorities of the 
University, WY 
committee or any 
other body thereof 

after he attains the age of 62 
F: 

Provided that nothing in 
this section shdi apply to the 
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1 1 1  2 t 3 I 
Chairman or a memkr of any of 
the authorities of the university, 
committee or any other body 
thereof, who holds the 
Chairmanship or membership by 
virtue of his office as a 
Chancellor, Vice-Chancellor or, 
as the case may be, the Pro-Vice- 
Chancellor. 

(2) Any person who has 
been appointed on the posts 
referred to in clauses (i) and {ii) 
of sub-section (1) or nominated 
or co-opted as a member of any 
of the authorities of the 
University, any committee or any 
other body thereof, shall cease to 
hold his office as such or, as the 
case may be, to be a member 
after attaining the age of 62 
years.". 

'1 

Extent of Amendment. Sr. 
No. 

(2) In section 16, in sub- 
section (I), under the headmg 
"Class I Ex-oflcio rnenlbers", 
in paragraph (A), for clause (iii), 
the following shall be substituted, 
namely:- 

"(iii) The last Ex-Vice- 
Chancellor of the University 
residing in the State,". 

Short title 

6 .  The Bhavnagar 
University Act, 
1978 
(Guj. 26 of 1978). 

(1) After section 8, the following 
new section shall be inserted, 
name:y:- 

Eligibility ot age "8A. C1) Notwithstanding 
limit for 

- 
apmtment, anyhng contained in this Act , 
nomination. co- Statutes, Ordinances, 
option in various Regulations and Rules, no 
authoriff es and 
on various person shall be appointed, 

. --  

offices. nominated or, as the case may be, 
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I Sr. I Short title 1 Extent of Amendment. 
\ No. 1 1 
1 1 1  2 I 3 1 

(i) on the post of 
officers referred to 
in clauses (iii), 
(iv) and (v) of 
section 8; 

(ii) on the post of 
teacher; or 

(iii) as a member of 
any of , the 
authorities of the 
University, any 
conmiittee or any 
other body thereof 

after he attains the age of 62 
years: 

Provided that nothing in 
this section shall apply to the 
!'.:hainnan or a member of any of 
che authorities of the University, 
committee or any other body 
thereof, who holds the 
Chairmanship or nlembership by 
virtue of his office as 3 

Chancellor, Vice-Chancellor or, 
as the case may be, the Pro-Vice- 
Chancellor. 

(2) Any person who has 
been appointed on the posts 
referred to in clauses (i) and (ii) 
of sub-section (I)  or nominated 
or co-opted as a member of 
any of the authorities of the 
University, any committee or any 
other body thereof, shall cease to 
hold his office as such or, as the 
case may be, to be a member 
after attaining the age of 62 
years.". 

(2) Insection15, in sub- 
section (I), under the heahng 
"CLASS-I EX-OFPICIO M E M B ~ S " ,  
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"(iii) The last Ex-Vice- 
Chancellor of the University 
residing in the State,". 

7. The 
Hemchandfachqa 
North Gujarat 

I 

(1) After section 8, the following 
new section shall be inserted, 
namely:- 

in paragraph (A), for clause (iii), 
the following shall be substituted, 
namely:- 

Extent of Amendment. 

3 

Sr. 
No. 
1 

University Act, 
1986 

JWdbfityof A (1) Notwithstanding 
see limit lor anything contained in this Act , 

fGuj. 22 of 1986). appointment, 
nomimation, co- Statutes, Ordinances, 
option in Regulations and Rules, no 

Short title 

2 

various person shall be appointed, 
authorities and nominated or, as the case may be, 
on various co-opted,- 
office& 

ji) on the post of officers 
referred to in clauses (iv), 
(v), (vi) and (vii) of section 
8; 

(ii) on the pest of teacher; or 
(iii) as a c:c:r!bzr of any of the 

authorities of the 
University, any cornmi ttee 

' or any other body thereof 

after he attains the age of .-:1 
years : 

Provided that noii;i:ig in 
this section shall apply to the 
Chairman or a member of any of 
the authorities of the University, 
committee or any other body 
thereof, who hoIds the 
Chairmanship or membership by 
virtue of his office as a 
Chancellor, Vice-Chancellor or, 
as the case may be, the Pro-Vice- 
Chancellor. 
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(2) In section 16, in sub- 
section (I ) ,  under the heading . 
"Class I FJ-Oficio Members", in 
paragraph (A). for cta~rse (iii), the 
following si..cl-tIl b t  substituted, 
namely:- 

Sr. 
No. 
1 

"(iii) The last Ex-Vice- 
Chancellor of thc University 
residing in the State,". 

w. ordm 3. (1) The Guj arai Univeisities Laws (Amendment) Ordnance, 2003 is hereby a d  

2 of 2003. repealed, savings. 

(2) Any person who has 
h appointed on the posts 
r e f e d  to in clauses (i) and (ii) 
of sub-section (1) or nominated 
or co-opted as a member of 
any of the authorities of the 
University, any.committee or any 
other body thereof, shall cease to 
hold his office as such or, as the 
case may be, to be a member 
after attaining the age of 62 
years,". 

Short title 

2 

(2) Notwithstanding such repeal, anything done or any actrun taken under the 
Acts specified in the second column of the Schedule as amended by the said 
Ordinance, shall be deemed to have been done or taken under the said Acts, as 
amended by this Act. 

Extent of Amendment.' 

3 
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P A R T -  IV 
Acts of the ~ ~ s r a t  Lcgialature and Ordinancs promulgated 

and Regulations made by the Governor. - - -  
. , The following Act of the Gujarat Legislature, having been assented 

to by the Governor on the 26th February, 2004 is hereby published for 
general information. 

S. S. PAKMAR, 
Secretary to the Government of Gujarat , 

Legislative and Parliamentary Main Depment.  

GU JARAT ACT NO. 2 OF 2004. 

(Fi'irsi published, after having received the assent of the Governor 
in the "Gujarat Govemrnenr Gazette'', on the 27th February, 2004). 

AN ACT 

further to amend the South Gujarat University Act, f %5 and 
the Kachchh Univemity Act, 2003. 

. .. 

It is hereby enacted in the Fiftjr-fourth Year of the Republic of 
India as follows :- 

1. (1) This Act may be calIed the Gujarat Universities Laws shorttltle md 
(Second Ameadment) Act, 2003. commencemat. 

2 )  It shall come into force at once. 

IV- EX-4-1 
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Amendment 01 2. in the South tiujarat Uluvers~ty Act, 1 Yb3 ('hereinaiier referred. to Guj. 36 0; 

long m e .  as "the principal Act"), in the long title, for the words "the South Gujarat 1965. 

UtliversiW, the words '?he Vir Narmad South Gujarat University" shall 
be substituted. 

Amendment of 3. In the principal Act, in section 1, in sub-section (I), for the 
section 1 of words and figures "the South Gujarat University Act, 1965", the words 
G$' 38 Of 196si and figures "the Vir Narmad South Gujarat University Act, 1965" shall 

be substituted. 

Amendment of 4, In the principal Act, in section 2, in clause (15), for the words 
setdon 2 of "the South Gujarat Universitf', the words '%the Vir Narmad South 
''j' 38 1965' Gujarat University" shall be substituted. 

Amendment of 5, h the principal Act, in section 3, in sub-section If), for the 
section 3 of words "The South Gujarat University", the words "The Vir Narmad 
''j' 38 Of 1965- South Gujarat University" shall be substituted. 

Insertion of 6. In the principal Act, after section 60, the following new section 
new section shall be inserted, namely :- 
60A In Guj. 38 

Coostruttior d %G&. (1) As from the commencement of the Gujarat Guj. or 
references to Universities Laws (Second Amendment) Act, 2003 (hereinafter 2004, 
south Wsrat referred to as "the said Act"), any reference in any existing law 
University Act, 
I965 and South or instrument or doclimcnt - 
Gujarat 
University in 
existing laws, 
instnrments, 
etc. 

(a) to the expression "the South Gujarat University 
Act, 1965" shall be construed as if it were a 
reference to "the Vir Narmad South Gujarat 
University Act, 1965", and 

(5) to the expression "the South fiujarat University" 
shall be construd as if it were a reference to "the 
Vir Narmad South Gujarat University". 

(2) Any act done by, or any suit or other proceeding filed by 
or against the South Gujatat University before the 
commencement of h e  said Act shall be deemed to have been 
done or, as the case may be, iled by or against the Vir Narrnad 
South Guj arat University. 

Explanation.- For the purpose of this sectioc "existing 
law" means any enactment of a Legislature of any other 
competent authority in relation to matters specified in Lists I1 
and III in the Seventh Schedule to the Constitution of India as ~I I  

force in =.,.?y part ~f the State of Gujarat immediately before the 
cotninzncemmt of the said Act and includes any statute, 
ordinance, mle, bye-law, regulation, order, iloiification, scheme, 
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S- L,,l,ll - ~r G : ~ c :  i z ; : ~ ~ ~ ~ f i t  hr;L:g :he k r c c  cf 121.~ ~ d e ,  

prescribed or issued under any suc.h enactment.". 

Guj. 5 of 7. Zn the Kachcbh University Act, 2003, in the long title, for the Amendment of 
2003. words "fie Kachcfi Ziversi j', the wur& '"lie Sh ykTlji ! Q F ~  tit!*, 

Krishna Verma Kachchh University" shall be substitr~ted. 

Guj. 5 of 8. In the Kachchh University Act, 2003, in section 1, in sub-section Amendment of 
2003. (11, for the words and figures "the Kachchh University Act, 2003", the sec"on Of 

words and figures "the &antiguru Shyamji Krishua Verrna Kachchh Guj .5  of 2003. 

University Act, 2003" shall be substituted. 

Guj. 5 of 9. In the Kachchh Universii;; .4ct, 2003, in section 2, in clause f 171, Amendment or 

2003. section 2 of far the words "the Kachchh Urlii-~rsity", the words "the Krantiguru Guj. ofZO03= 
Shyamji Krishna Verma Kachchh University" shall be substituted. 

Guj, 5 of 10. In the Kachchh University Act, 2003, in section 3, in sub-section Amendment or 
2003. section 3 of (I), for the words "Kachchh Universitf', the words "the Kraotiguru Guj. off003. 

Shyamji Krishna Verrna Kachchh University" shall be substituted. 

~ u j .  I; of 11. In the Kachchh University Act, 2003, after section 80, the Insertion of 
2003. following new section shall be inserted, namely :- new section 

80A in Guj. 5 of 

Consfruction of "SOA. (1) ' As from the commencement of the Gujarat 
Universities Lnws (Second Amendment) Act, 2003 (hereinafter Guj. 2 of 

Kachchh referred to as '?he said Act"), any reference in any existing law 2004. 
University Act, 
2003 and or instrument or documcnt - 
Kachchb 
university in (a) to the expression "the Kachchh University Act, 
existing laws, 2003" shall be construed as if it were a reference 
instruments, 
etc. to "the Krantiguru Shyamji Krishna Verma 

Kachchh University Act, 2003", and 

(b) to the expression %the Kachchh University" shall 
be construed as if it were a reference to "the 
Krantiguru S hyarnj i Krishna Verrna Kachchh 
University". 

(2) Any act done by, or any suit or other proceeding filed by 
or against the Kachchh University before the commencement of 
the said Act shall be deemed to have been done or, as the case 
may be, filed by or against the Krantiguru Shyamji Krishna 
Verrna Kachchh University. 
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Eq2anation.- For the purpose o f  this section "existing 
law" means any mtment of a Legislature of any other 
competent auth~rity in rcfation to matters specified in Lists 
and m in the Seventh Schedule to the Constitution of India as in 
force in any part of the S t m  of GujataE immediately before the 
commencment of the said Act and includes any statate, 
ordinance, rule, bye-law, regulation, order, notifmtion, scheme, 
form or ofher instrument having the force of law made, 
prescribed or issued under any such enactment.". - 

GOWRbMZW CENTRAL P m S ,  GANDHINAG* 
-- . 
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